
pers. 



Orders 

Bench which granted interim orders on 

14.2,1992. Today, bef'oreiis, a letter is 

filed by the learned counsel for the 

applicant that the applicant was retained 

at Bhimavaram and consequently he does not 

want to press the application. In view of 

the above, the OA is dismi5sed as not 

pressed. No costs. 

(Dictated in the open Court). 

HRBS 	 Fl 3R 
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Central Administrative Tribunal low  

HYDERABAD BENCH 

J&i.a%ty,c3. $3At\24t,. 	 Applicant (s) 
Versus 

Ca...oi 	 ¶x.t4.......,Ltttt-_- ... Respondent (s) 

Date 	 Office Note 	 Orders 

7.2.92. 

Heard •Shri P.Icrishna Reddy, 

Learned Counsel for the Applicant 

and Shri N.V.Ramana, Sc for Railways. 

Orders on admission hearing 

reserved. Till then the transfer order 
cIALQL .o—\-4L 
(is suspended. C.C. CP4a.xA, 
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Date 	 Office Note 	 . 	 Orders 

yr 	 CcnC 

24.3.1992 
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Sk ç) 

(Orders dictatedby;,Hn:bie Shri C.J.Ray 
J1ud L4 

Mr. P.Krishna Reddy is represented 

by his proxy counsel Mr. TUIN Reddy on 

behalf of the applicant and Mr. N.U. 

Ramana, learned Standing Counsel for 

the respondents is present. Both are 

heard. On 7.2.1992 the transfer orders 

were stayed by an interim order of this 

Iribunal. Subsequently, the case was 

directed to be posted before the same 

contd .... 3 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDEBABAD BENCH AT HYDERABAD 
O.A.NO.99/92 

Date of Order:7-2-92•  
A 	Between: 

M.Krishna Murthy, 	 . Applicant. 
and 

:1. The General Manager, S.C.Rly, Secunderabad. 
2. The Chief Engineer, S.C.Rly, Secunderabad. 
3. The Senior Divisional Engineer, S.C.Rly (Coordination), 

Vijayawada. 
4. The Divisional Railway Manager, Personnel Branch, 

S.C.Rly, Vijayawada. 
5. Assistant Engineer, (Maintenance) S.C.Rly, 

Ehimavaram, West Godavari Dist, 
Respondents. 

L. 

For the Applicant: Mr.P.Krishna Reddy, Advocate 
For the Ispondents; Mr.N.V.Rarnana, SC for Rlys. 
CORA Ms 

THE HON'BLE MR.R.BALASUBRMIhNIAN S MEMBER(ADMN) 
AND 

THE HON'BLE MR.C.J.ROY :MNEMBER(JUDL) 

The Tribdna.l made the foilaing Order:- 

Orders on admission hearing reserved. 	 - 
Till then the transfer order dated 20-1-92 is suspended. 

I t 

H 
To 
1. The General Manager, S.C.Rly, Secunderabad. .- 

The Chief Engineer, S.C.Rly, Secunderabad. 

4. The Divisional Railway Manager, Personnel ranch, S.C.Rly 

The senior Divisional Engineer, S.C.Rly 	_ 
(Coordination)' Vijayawada. 

Vijayawada. • 
:. The Assistant Engineer (Maintenance) S.C.Rly, t- 

Bhiniavaram, West Godavari Dist. 
One copy to Mr.P Krishna Reddy, Advocate, CAT.Hyd, r 
One copy to Mr.N.V.Ramana, SC for Rlys CAT.Hyd. 	 / 

One spare copy. 

4.. 
,•• pvm 



¶jED BY. 	 CO1iPARED BY 
CHEC}Dy 	,. AOPVED BY 

IN T HE CEUPPAL ADMINISTRATIVE TRI BUNAL 

HYDERJAD BENCH AT HYDERABAD 

THE HON'BLE MR. 	 V.C. 

TILE HON'BLE 

A$D 
THE HON'BLE 

 

MR.T. HANDRASEICHAR REDDY 
N(JUDL) 

ANDC> 

THE HON'BLE MR.CI.J.ROY ; MEMBER(JTJDL) 

DATED; R - L1nD2 

0 RDEP/JUMENp., 

O.A.Nc. 

T,A.No 	 (W.P.No. 

Admitted and interim directi)ns 
issued. 	. 

Alflved 

Dis osed of with directions. 

Dis issed 

/ 	. 	 Dis issed as Withdrawn 

Dis isséd for Lfan1t. 

MA 0rdere RejEcted 

Nn order as to c;o;ts. 
I 



O.A.No.99/92. 

Pre-delivery Orders in the above O.A. 

prepared by Hon'ble Sri C.J.Roy, M(J) 

for ôoncurrence please. 

To 
Hon'ble Shri R.Balasubramanian, 
Member (A) 

lsi 

a, 



$ 
Central Administrative Tribunal 

HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 99/92. 	 Date of Decision: 
'xANor. 

M. Krishna Murthy 	 Petitio'ner. 

y 	Sri P.Krishna Reddy 	 Advocate for thefl 
petitioner (s) 

Versus 

The General Manager, S.C.Rly., Sec'bad and 	Respondent. 
4 others 

Shri N.V.Ramana, Standing Counsel for Rly. 	Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. P. 2ALASUBRAMAUIAN, MEMBER (ADMN.) 

THE HON'BLE MR. C.J. ROY, MEMBER (JUDL.) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

HRBS 	 CJR 
M(A) 	 M(J) 

2 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :HYDERABD BENCH::AT HYD. 

O.A.NO. 99/92. 	 Date of Decision: 

Between; 

M. Krishna Mu.rthy 
	 Applicant 

Vs. 

The General Manager, South 
central Railway, Sec'bad. 

The Chief Engineer,S.C.R1y., 
Secunderabad. 

The Sr. Divisional Engineer, 
S.C.Rly (Co-ordination), 
Vijayawada. 

The Divisional Rly. Manager, 
Personnel Branch, S.C.Rly., 
Vijayawada. 

Asst. Engineer (Maitenance), 
S.C.Rly., Bhimavararn, West 
Godavari Dist. 	 .. 	.. 	Respondents 

For the applicant 	: 	Shri P.Krishna Reddy, Advocate, 

For the respondents 	: 	Shri N.V.Ramana, Standing Counsel 
for Railways. 

CORA!4: 

HON'BLE SHRI R. BALASUBRAMANIAN, MEMBER (ADNN.) 

HON'BLE SHRI C.J. ROY, MEMBER (JUDL.) 

xci6i3jj OF THE BENCH AS PER HON'BLE SHRI C.J.ROY, MEMBER(J) X 

... 

This is an application filed under sec.19 of the Adminis-

trative Tribunals Act, 1985 to quash the transfer order No.B/P. 

676/vII/2,/vol.III dt. 20-1-1992 and for a direction to the 

respondents to retain the applicant at Bhimavaram for another 

period of about 7 months till his retirement on 30-9-1992. 

2. 	The applicant states that he is presently holding the 

post of Chief Inspector of Works under the control of 5th 

respondent and due to retire on 30-9-1992 having put in 33 

years of service. The applicant averred that he was placed 

C 

V 
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under suspension during the month of April, 1991 on the 

ground that he had placed indents for purchase of stores 

eventhough the stocks were available. The applicant cha-

llenged the said order of suspension in 0.A.No.825 of 1991 

hefoe this Tribunal and states that the order of suspen-

sion was quashed by Judgment dt. 27-12-1991 by allowing 

the said application. The applicants states that the 

Tribunal directed the respondent to proceed with the disci-

plinary case according to law. The applicant resumed the 

duties on 21-1-1992. The applicant alleges that the impugned 

order of transfer dated 20-1-1992 was served on him on 

21-1-1992 itself transferring him to Vijayawada. The 

applicant submitted a representationt. 22-1-1992 to the 

Divisional Railway Manager, S.C.Railway, Vijayawada requesting 

him to retain at Bhjmavararn atleast for three months viz. 

till 30-4-1992 for the reasons stated therein. The applicant 

alleges that he was not favoured with any reply so far in 

the matter. The applicant averrØs that the impugnd order 

of transfer is made to harrass him and with malafide intentions. 

The applicant states that he is due to retre on 30-9-1992 

and that as a general principle the Government servant should 

as far as possible be posted.nearer to his home town in the 

last lap of his service. The applicant also a$rs that the 

respondents issued the transfer orders with a view to seek 

vengeance against him for approaching the Tribunal,  in O.A. 

825 of 1991 and for getting the same quashed. The applicant 

also averred that the respondents are not prepared to allow him 

to continue at Bhimavaram till the end of the academic year 

inspite of his request, with malafide intentions. Hence this 

O.A. 

C. a 
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To 
The General Manager,. S.C.Railway, Secunderabad. 

The Chief Engineer, s.C.Ply, Secunderabad. 

The Sr. Divisional Engineer, S C.Rly, 
(Co-ordination), vijayawada. 

The Divisional P4y.Manager, Personnel Branch, 
S.C.Railway, .vijayawada. 

S. The Assistant Engineer (Maintenance), 
S.C.Railway, Ehimavaram West Godavari Dist. 

One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd. 

One copy to Mr.N.V.Rarflana, Sc for Rlys,cAT.Hyd. 

One spare copy. 

pVm 

ft 

p 
I 



Dated: 

grh. 

S 
:3: 

We heard Sri' P.Krishna Reddy, learned counsel for 

the applicant and Sri N.V.Ramana, learned standing counsel 

for Railways on 7-2-1992. It can be seen that the applicant 

was placed under suspension in April. 1991 on the ground 

that there is sometiiing wrong in placing the indents for 

purchase of stores. The applicant approached this Tribunal 

in O.A.No.825 of 1991 questioñiñg the said order of sus-

pension. By orders dt. 27-12-1991 this Tribunal quashed 

the order of suspension. However, the disciplinary pro-

ceedings were directed to be continued according to law. 

But the applicant is transferred from Bhirnavaram to Vijaya-

wada by orders dt. 20-1-1992. The applicant claimed that 

he may be retained k atleast for three months. Having 

retained the applicant at Bhimavaram so long, by retaining 

the applicant for three more months; will the departmental 
which 

proceedings will be affected are not, it is a matter/will be 
- 
known after getting the counter from the respondents. The 

allegations for transfer 	arr hassment and malafides. 

This transfer is made when he is sppes-ed to retire on 

30-9-1992. The applicant also claims that the transfer is 

made with vengence and prayed for interim suspension. 

Sri N.V.Ramana, learned counsel for respondents vehemently 

opposed stating that there are no malaf ides. 

Under the circumstances, we choose to suspend the 

impugned order dt. 20-1-1992 bearing No.'/p. 676/VII/2/Vol.II 

until further orders. The respondents are directed to file 

their,  reply within four weeks with an advance copy to the 

applicant against admission and interim relief. List the 

case for hearing on RR 10-3-1992. 

.,( R.BALASUBRAMANIAN ) 	 ( C.J. ROY 
MEMBER (A) 	 MEMBER (j) 

S 
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1t'ED BY 	 COMPARED F! 
HECE BY 	 PRVED BY 

bQ  
IN THE CENTRAL ADIaNITRATITE TRIBUN7 

HYDERABAD BENc:4 	HYDERABAD 

THE HON'BjJE MR 4  \ 	 V.C. 

THE HCN 'BLI MR.R.13AL4SUBRJflj1NIflj:M() 

THE 	'BLE MR .T .Q4ANDRAsExpJ.p REDY; 

/ 	 M(J!JDL) 

LAND 

THE HON'BLE MR.C..J.ROY ; NEMBER(JTJa) 

	

DATED; \L(- 	192 

IL VS,-—M-a-w4 
in 

O,A.Nc. 

pvm. 

Anitted and interim directions 
issued. 

And 2V3AQ (cA-)t &tk. 

Disposed of with darectmns--

D smis sad 

D smissed as Wjthdrawn 

ID smissed for tf wit. 

M A. Ordere./ Rjedted çX 
Ncs order as to eo3ts. 



IN THE CENTRAL ADMINISTRATIVE TRIBU4AL HYDERABAD BENCH AT HYDERABAD 

O.A.NO.:99/92. 
I 	 Date of Order: 24-3-92.( 

Between: 

M.Krishna Murthy. 	 F 	
.. Applicant. 

and 
The General MSnager, S.C.Rly, scunderabad. 

The Chief Engineer, S.C.Rly, Seunderabad. 
The Senior Divisional EnineerS.C.RlY (Co-ordination)Vijayawada.( '  

The Divisional Railway Manage Personnel Branch, 
S.C.Rly, Vijayawada. 

. T he AssistantEngineer (Maintenance) S.C.Rly, 
Ehimavaram, W,G.Dist. ( 

Mr.T.V.N.Reddy, Advocate for 	
Respondents. 

For the AplDlicant:/Mr.P.Krishna Rdddy, Advocate r' 
For the Respondents: Mr.N,V,Ramandi, SC for Rlys. 

CORAM: 
THE HON'BLE MR.R.BALAS4RAMkNIAN : MEMBER(ADMN) 

( 	ANb  
THE HON'BZE MR.C.JLROY ; MEMBER(JUDL) 

(Orders àictated byHpn'ble Shri C.J.Roy, Merter(JudiCial) 

Mr.P.}çrishna Réddy is represented by his proxy counsel 
Mr.T.V.N.Reddy on behalf of the applicant and Mr.N.V.Ramana, learned 
standing counsel for the respondnts is present. Both are heard. 
On 7.2.1992 the transfer orders were stayed by an interim order of 
this Tribunal. Subsequently, thl6 case was directed to be posted 
before the same Bench which granted interim orders on 14-2-1992. 
Today, before us, a letter is fi&ed by the learned counsel for the 
applicant that the applicant wasLretained at Bhimavarajrt and conse.- 
quently he does not want to,presb the application. In view of the 
above, the O.A. is dismissed as Inot pressed. No costs. 

To 	 / 	 Fl  

1. The General Manager, S.C.Rly. Secunderabad.i 
2. The chief Engineer, S.C.Rly, Secunderabad. t 
3. The Senior Divisional Engineer, S.C.Rly ( Co-ordination)Vijayawada 
4. The Divisional Railway Managr, Personnel Branch, S.C.Rly, 

Vijayawada. 	
I S. The Assistant Engineer, (Maintenanbe) S.C.Rly, Bhimavaram,1—r 

W.G.Dist. 	 F 

6. Onecopy to Mr.P.Krishna Reddy,. Advocate, CAT.Hyd. 
- 7. One copy to Mr.N.V.Ramana, AC for IUys, CAT.Hyd. j-

8. One spare cOy. 



lrypF.D BY 	 CONPRED BY 
GqEcIcEfl BY 	APPROVED BY 

IN THE CENTRaL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR. 	 v.d. 
I . THE HON'BLE MR.R.3ALASUBRAflpCfl4J;?4() 

THE HON'BLE MR.T.CF?NDRASSEKHAR REDDY.& 
M(JUDL) 

AND 	-' 
THE HON'BLE M1LC.J.ROY s MEMBER(JUDI). 

DATEDi 	-12 

ORbEWJtx,ntjrf 
re"h8l 

 

CJH 
R 	M.A.'eC22Affl 

O.Aci9 

A11wed 

Disposed of with directions.. 

• 	 Dismissed 

Dismite, as Withdrawn 

Dismisse&f or 1fau1t.. 

M.A.Orde' /__aT3ected 
• 	 Ne order as€oosts. 

I 


